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Judgement

Navaniti Prasad Singh, J.—The Petitioner challenges Annexure 5 and Annexure 12
by which the Governing Body of the private Ayurvedic College dismissed him
from service while he was serving as a Principle thereof. Notices were issued to
the College and the Governing Body but no one has appeared.

2. Having perused the record and seen the proceeding of the Governing Body, on
both occasions notices were sent to the Petitioner, who refused to receive them
and as such Governing Body took a decision in that regard.

3. It may be noted that challenging the decision of the Governing Body, the
Petitioner had filed a Civil Suit, which after two years, he withdrew and then filed
this writ petition.

4. In my view, the writ petition merits no consideration, for even if it was to be
allowed this Court could not pass any order of re-instatement inasmuch as the
Petitioner has crossed the age of superannuation nor this Court can grant any
monetary relief to the Petitioner, who had not worked at all. This Court does not
decide the matter in which relief cannot be granted to the Petitioner.

5. In such circumstances, the impugned orders are not interfered with. The writ
application is accordingly dismissed.
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